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> of an I.A.F. Aircraft to Supplementary to

Skit jiwaharial Nebra: I do not 
yet know where it is,

Sferl Aehar (Mangalore): In the 
Library they may keep at least a 
dozen copies of the evidence.

Mr. Speaker: There the matter 
elands. If we want to have it as 
early as possible, we may not be able 
to have the copies. It is to be taken 
up alter the President’s Address, after 
only two or three days, very shortly 
after the President’s Address, hon. 
Members may or may not have the 
copies. Government will try to find 
out if it is possible. If it is possible, 
one copy may be placed; otherwise, 
we will go with the evidence that has 
been made available in the press.

STATEMENT RE: CRASH OF AN 
LA.F. AIRCRAFT

The Minister of Defence (Shri 
Krishna Meson): Government deeply 
regret to have to inform the House 
that an Indian Air Force Bomber, a 
Liberator, struck high hills in bad 
weather near Coimbatore and crash
ed at 0915 hours on the 5th of Feb
ruary, 1958, and all the 10 service 
personnel who were on board were 
killed. The aircraft was completely 
destroyed.

This aircraft was on a routine naval 
operational exercise and flying from 
Sulur, Coimbatore, to Cochin. The 
names of persons involved in this 
fatal accident are Fit. Lt. D. Kochar, 
Fg. Off S D Jadav, Fg. Off. A. K. 
Ghosh, Fg. Off N. K. Tamhankar, Lt. 
C. P. Ramachandran (Navy), Warrant 
Officer C. B. Menon, Fit. Sgt. S. 
Govindaswami, Sgt K. Natarajan, 
Sgt. S. N. Sharma and Sgt. S. S. 
Sachar.

The next-of-kin of the above per
sonnel were informed as soon as in
formation of the accident and the 
fatalities were known to Air Head
quarters and according to usual 
practice. Claims for compensation 
etc. will be considered and Implement
ed in accordance with 'rules and pro- 
®P«y. Personal messages of 
sympathy and condolence were sent

Starred Question 
by me cm behalf of the Armed Forces 
and the Government to the next-of- 
kin of each of the above personnel by 
a personal letter.

Government would like to pay their 
tribute in this House to these valiant 
officers of our Armed Forces who thus 
lost their lives in the course of the 
discharge of their duties in the ser
vice of the country. Although noth
ing by way of any statement can 
serve to replace the great grief of the 
bereaved, the sympathy of Govern
ment and this House will, we hope, 
in some small measure, serve to 
assuage their feelings of grief and be 
of some consolation to the fellow 
officers and men who worked with 
them and feel their loss very deeply. 
Government also hope that the next- 
of-kin and other bereaved will And 
the strength to make the re-adjust
ments imposed upon them by this 
calamity.

A court of Enquiry according to 
Air Force rules has been ordered. No 
further particulars are available at 
present nor can be given until the 
findings of the Court of Enquiry are 
received, as any such can only be 
based on speculation or inadequate 
information and will therefore nor be 
fair or purposeful.

CORRECTION OF ANSWER TO 
SUPPLEMENTARY TO STARRED 

QUESTION No. 1142
The Minister of State In the Mini*, 

try of Transport and Communications 
(Shri Raj Bahadur): In reply to a 
supplementary question asked by 
Shri Thirumala Rao on the 16th De
cember, 1957, arising out of Starred 
Question No. 1142 by Shri Jhulan 
Sinha regarding interest on losns to 
shipping companies, I had stated that 
about Rs. 50 crores were to be in
vested in the non-lapsable Shipping 
Development Fund made up of con
tributions from the Consolidated Fund 
of India of Rs. 10 crores during the 
years 1957-58, 1958-59, 1959-60 and 
1960-61 and repayments of the loans




